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lives of lakhs of people. The probJem is 

regarding working of the Jhilmil District of 

the Delhi Electric Supply Undertaking. 

The lighting arrangements even on the 

main roads of national importance like the 

G.T. Road from the old Yamuna Bridge 

upto the V.P. border are very inadequate. 

There are no lights on the road beyond 

Preet Vihar to Anand Vihar and U P. border. 
This is in spite of the fact that the I and B 

Minister himself has as<)ured the residents of 

• the area that this would be done shortly. 

However, no action has been taken so far by 

DESU. 

Domestic connections to the intending 

small house builders of the approved n ~ 

are vcry much delayed. 

There is too much delay in installing con-
nections even when an the necessary facilities 

are provided by the consumers 

The maintenance of the street lights in 

colonies like Yojana Vihar is so poor that 

thi" has caused a lot of fear in the minds of 

the residents ahout their rroper security. 

Thi" is so in spite of many written comp-

laints. 

The engineer" and the officers of the 

Jhilmil District are hardly available in their 

rooms ~  of the time a nd the reply given 

is that they have gone for site inspection. 

I. therefore. suggest that a high level 
inquiry be conducted into the working of the 
Jhilmil di'\trict. Unlcs'i, this is done imme-

diately, J am afraid that the .. ituation would 

worsen day by day. 

(iv) f<'inancial help to Rajasthan Gove-

rnment for repairs of ronds 
damaged due to mili1ary exercises 
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[MR. SPEAKER in the Chair] 

(v) Need to restore the earlier admission 

policy in J.N.U. 
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